
[To be published in the Gazette of India, Extraordinary, part II, section 3, sub-section(i)l

GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION

New Delhi, the l6th February, 2O1g

G'S.R-(E)- In exercise of the powers conferred by sub-sections (1) ano
(2) of section 469 of the companies Act, 2013 (1B of 2013), the centrar Government
hereby makes the following rules further to amend the Companies (Audit ano
Auditors) Rules, 2014, namely: -

1' (1) These rules may be cailed the companies (Audit and Auditors) Amendment
Rules, 2018.

(2)They shall come into force on the date of their pubrication in the official
Gazette.

? In the Companies (Audit and Auditors) Rules, 2014, in the Annexure, for
Forms ADT-1 and ADT-2, the following forms shall be substituted, namely:_
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Form language o English o Hindi

Refer instruction kit for Filing the form.

1 Ir) 'Cc\fnoral* irlen:tt! rtur'rt)er lC,N) ot oc-rroany

{l) j Glolral jocJl|nt sljnlirei iail, N) ot ic)m03ny

;l iij l.lanle ci lhe t.,r:r!;rr.y

ilr I .cCdrgss ot 1...e
reqrster9d 6tfite
?l the ccjmpiny

(c )*email id of the company

3. (a) *Whether company is falling

3 (b) Nature of appointment

4. *Whetherjoint auditors have been appointed O yes O No

under any class of companies as per section 139(2) O yes O No

Fre-Fill :

FORM NO. ADT.I
IPursuant to section 139 of the
Companies Act. 2073 and Rule 4(2)
of the Companies (Audit and
Auditors) Rules, 20t4l

Notice to the Registrar
by company for
appointment of auditor
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*Number of auditor(s) appointed

l. iiti 'a-ateqc.f.ol .rutitOr lnCivi,l-a. .1Ltdrtjf.. firft.

i:)j ltlaofte'l]:,. FErrrJnen: accr,rnl rrJrr)l:'et Jl iu Jilor :lr :r.iirt!r's fifil
r(l -N.:rne ol:f e .lu1ttci llr i:Udltr)f 5 nrr

rdl flenrlrersrrp rLr.nl::gr ('l ir_r(lr:or oa ,11'l,loa s tirrr's r!,,lrsrr,:llion ,1ur'! )ei

te I Ad.lress ol tfre iudr:or :'ig I i

'
-rn:, ll

t*_____ _ __ J

{j) !,.:.0:J af iatn..irls fcr .;nrr'r rrp!rrlrd

Jr.

Jg) l,J{rrllter oi :irrafl.:i!l yinrl!J tc r.jhicll dppoi0tnreIt relates

i,ii- !Vheilier ar.rclitc,r(r) have heerl appaintECl inAn rrsl Ceni:ral nleeting (AGM)

or "t-il!:or's fltnl

'C;:)

-S!Jle

CouFtry

'Prn code

'e-nriril lO c,frhe
ilucJrl{r or.rJdrii]l's lnl

Itj.:,1fr] v { i'Y

,Cl ill" rY lY

(h)

(r)

twhether the appointment of auditor is within the limit of twenty companies as specified in sub
section 3(g) of section 141 O Yes o No

Specify the tenure of previous appointment(s) of the auditor or auditor's firm or its member in
the same company in which audit was conducted or is functioning (excluding previous years
having break of five or more years as specified in Rule 6)

' Number of financial year(s)

S. No. Person aoDolnted as auditor Financial year
Sta rt date

Financial year
End date

rr ' ii ;e! d.,tE ol AGirl

5 -lila ci 3pllointn)€nt

)'*! lic

;3f l.:t,1:YY\',\'r

rl! 1, ".1 !','vY,

7. (a) *Whether auditor is a ppointed due to casual vaca ncy in the office of auditor O Yes O No

(b) *Specify the SRN of relevant form

(c) *Person vacated the office o Individual o Audito/s firm
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td) *Mention the membership

vacated the office

number of auditor or Registration number of auditor,s firm who has

(e) !'Mention the date of such vacancy

(f) *Reasons of the casual vacancy

Attachments

1. Copy of the intimation sent by company;
2. 'Copy of written consent gjven by auditor;
3. !Copy of resolutron passed by flre companyj
4. Copy of the letter of appointment from C&AG

5. Copy of the order of the Tribunal

6. Optjonal attachments, if any.

List of attachments

Rpm.rvF Atlr.hm6nt(

Declaration

I am authorized by the Board of Directors of the Company vide resolution number ,

f^1.1r-_---1udt€o | | to slgn thrs torm anci declare that all the requiren'tents of companies Act, 2013 and the rules
made thereunder in respect of the subject matter of this form and matters incidental thereto have been complied with.
I also declare that all the information given herein above is true, correct and complete including the attachments to this
form and nothing material has been suppressed.

"To be digitally signed by
DSC Box

'Designation

*Director identiflcation number of the director; or

DIN or PAN of the manager/CEO/CFO; or

Membership number of the Company Secretary

Notei Attention is also drawn to provisions of section 448 of the companies Act which provide for punishment for false
statement,

Attach

Attach

Attach

Attach
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Thls eForm hos been talen on t,t"_-r,"iu
rrro bosrs ot srot€ment ot correctness giv." lv rh" .o_iuir'-. -' '-."
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Form language o fngtistt o ftina

Refer instruction kit for details.

1. '(a) Corporate identity number (CIN) of the company
(b) Global location number (cl_N) of cofirpany

(c) 'emall ID of the company

3. trDetails of thp :nnl,.:fi^b

5. 'Details of opportunity given to auditor concerned for being heard

4. *Whether the accounts have been qualified during last three years

If Yes/ give details

Application for removal of
auditor(s) from his/their
office before expiry of term

o Yes o No o Not dpplicable

FORM NO. ADT-2
[Pufsuant to section I4O(I) of the
Companies Act, 2Ot3 and rute 7(Z) of
the- Companies (Audit and Audi6rs)
Rules,20741

2. (a) Name of the company
(b) Address of the .egirterud

'Details of the applcation clearry,ndicating the grounds for seeking removar of audrtoT
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6. 'Whether any civil or criminal proceedings are pending between the company and the concerned officers

OYesONo

If yes give compiete details

7. (a) 'Date of appointment of the concerned auditor

(b) 'sRN ol relevant lorm filed for appointment of the audito.

(c) 'Category of auditor O Individual O Audrtor's firm

(d) 'Membership number of the auditor or Registration number of the fjrm

(e) 'Period for which the auditor was aDpointed From

8. 'Whether any special notice has been received for removal of auditors O Yes

If yes, meotion the date of recerpt of notice

Percentage of capital held by the members giving such notice or percentage of the number of members in case of
company limtted by members

9. 'Whether all due audit fee has been paid to the concerned auditors O Yes ONo

If no mention the amount of arrears

10. Details of other services been rendered by such auditors to the company
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11. 'Pendency of Audit i.e. number of financial years for which audit is pending

12' 'stage of accounts of the company for each of such financial year which is yet to be approved by the Boaro orapproved by the Board but vet to be handed over to,audjtors oi uppiou"o by the Board, handed over to audrto.sbut audit not yet completed or audit completed, arft-L-p".t *t Vli grven Dy the auditors,

Financial year end data State of accounts Particulars

13'-' whether there is any dispute wlth regard to the Books of Accounts in the possession of auditors but not deliveredback to the company O yes O l\o

Attachments
List of attachments

l. Detarrs of the grounds for seeking removal of t--odl
auditor

2.

3.

"copy of special resolution

Optional attachments, if any

Remove Attachments

Declaration
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''dated 
.------ 

to sign this form and declare that all the requirements of companies Act, 2013 andthe rules made thereunder in respect of the subject matter of this form and matters incidental thereto have
been complied with. I also declare that all the information given herein above is true, correct and compteteincluding the attachments to this form and nothing material has been suppressed.

tam aulhorized bv tl" Bo.rd of Dir".ffi
tl

*To be digitally sign"d b, 
osc to*

*Designation

ff : :J^,"1:: :il: : :::: H, :,' r--------i
Membership number of the Company Secretary

-Note: 

Attention is arso drawn to provisions of section 44g and section 44g which prouil. r--punishment for false statement and false evidence.

For office use only :i9lvlil99q.gv|xy.-.-ii-l

eForn Se.vice .equest -1qrncer .SRN, | - - 
--lr eFornr frtrng dare -- l (ODitvlt\4ryyyyr

Digital srgnature of lhe aulhorisin0 otfiter

i --rL]
This e-Form is trereby appro!,ed

Thrs e-Form is nereby rejected

Dale of signing
( DD/i/lvlf"YYY)
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F. No. t/:lfol3 cl-vl

kAll
Note: The principal notification was published in the Gazette of India, Extraordinary
Part II, section 3, Sub-section (i) vide notification number G.s.R. 246(E) dated the
3l't March, 20L4 and subsequently amended vide the following notificatrons,
namely:-

I€FFg
K.V,R.Murfi Jt. Secy.

Serial
Number

Notification Number Notification Date

l. G.S.R.722 (E) t4-10-20t4
2. G.S.R. e7? (E) r4-12-2015
J. G.S.R. 307 (E) 30-03-2017
1 G.S.R.62l (E) 22-06-2017
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